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Muthoot Homefin (India) Ltd.

7 Corporate Office : Unit No. 19-NE, 19th Floor, The Ruby, Senapati Bapat Marg,
Muthoot Homefin Near Ruparel College, Dadar (West), Mumbai, Maharashtra- 400 028

POSSESSION NOTICE (As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of Muthoot Homefin (India) Ltd. (MHIL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred
under section 13(2)read with Rule 3 of the Security Interest(Enforcement) Rules 2002, Demand Notice(s)issued by the
Authorised Officer of the company to the Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount
mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay
the amount, notice is hereby given to the Borrower(s)/ Co-Borrower(s)/ Guarantor(s) and the public in general that the
undersigned has taken Possession of the property described herein below in exercise of powers conferred on him under
Section 13(4) of the said Act read with Rule 8 of the said rules. The borrower in particular and the public in general are
hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of
Muthoot Homefin (India) Ltd. for an amount as mentioned herein under with interest thereon.

The Borrower's attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets

Sr. | Name of the Borrower(s)/ Brief details of secured assets Date of Demand Possession
No Co-Borrower(s)/ Loan Notice & Total Taken Date|
. Account No./Branch Outstanding Dues (Rs.)
1. |Sunita Sahoo/ Plot No-27, Jalaram Residency, Vibhag-1, Off Sayan- 19-Jan-2025/ 25-Jun-
Prakashbhai Kim Highway, Kudsad, Olpad, Surat Survey No R.S Rs.30,23,895/- Rupees 2025

Dayanidhibhai Sahoo/
004-00404262/ Surat

No-324, Block No- 346 Landmark Off Sayan-Kim
Highway District Surat State Gujrat Pincode 394540
Directions North- Adj. Plot 23 No, South- Adj. Plot
21 No., East- Internal Road, West- Adj. Plot

Thirty Lakh Twenty
Three Thousand Eight
Hundred Ninety Five
Only.

Sd/- Authorized Officer,

Date: July 01, 2025

Qlace: Surat Muthoot Homefin (India) Limited/

HDFC Bank Ltd.

- HDFC BANK NOTICE
Branch Address: 201-204, Riddhi Shoppers,
Opp. Imperial Square, Adajan-Hazira Road, Surat 395009.

POSSESSION

Whereas the Authorised Officer/s of HDFC Bank Ltd. (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of
Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) under Securitisation And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s)
to pay the amounts mentioned against their respective names together with interest thereon at the applicable rates as mentioned in the said notices, within

60 days from the date of the said Notice/s, incidental expenses, costs, charges etc. till the date of payment and/ or realisation.
Sr.| Name of Borrower(s)/ Outstanding | Date of Date of Descrintion of Immovable
No Legal Heir(s)/ Legal DuesRs. | Demand | Possession Property(ii)es)/ Secured Asset(s)
Representative(s) Ason Dt. Notice Physicall
Symbolic
(a) (b) (c) (d) (e) ()

1 |MR. GANGESHVAR MANTA Rs. 38,709/- 13-Dec., | 29-June, | ROW HOUSE-30, SIDDHI VINAYAK|
NISHAD (Borrower) And 2022 2025 RESIDENCY, BLOCK-45,

MRS. RINU Rs. 8,74,367/- Physical | B/H. SHABRIDHAM, NR. ARYAN
GANGESHVARBHAI NISHAD | Respectively Possession| VILLA, BABEN, BARDOLI,
(Co-Borrower) ason SURAT-394601.
149329-645236555 & 644475203 30-Nov, 2022*

2 |MR. KESHAVKUMAR Rs. 81,789/- 06-Jan., | 29-June, | ROW HOUSE-47, SIDDHI VINAYAK
SANTOSHBHAI KAKULIT And 2024 2025 RESIDENCY, BLOCK-45,
(Borrower) Rs. 17,31,807/- Physical | B/H. SHABRIDHAM, NR. ARYAN
MRS. SITALBEN Respectively Possession| VILLA, BABEN, BARDOLI,
KESHAVBHAI KAKULIT as on SURAT-394601.

(Co-Borrower) 31-Dec, 2023*
171459-681443339 & 682915491

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove have failed to repay the amounts due, notice is
hereby given to the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public in general that the
Authorized Officer/s of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of
Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) have taken possession of the immovable property (ies) / secured
asset(s) described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the
dates mentioned above.

The borrower(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are hereby cautioned not
to deal with the aforesaid Immovable Property (ies) / Secured Asset(s) and any dealings with the said Immovable Property (ies) / Secured Asset(s) will be
subject to the mortgage of HDFC Bank Ltd.

Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect of
time available to redeem the secured asset/s.

Copies of the Panchnama drawn and Inventory made are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal
Representative(s)is/are requested to collect the respective copy from the undersigned on any working day during normal office hours.

Date : 30-06-2025 For, HDFC Bank Ltd.
Place : Surat Sd/-

Authorised Officer
. HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai-400013.
L65920MH1994PLC080618, Website : www.hdfchank.com

Regd. Office : HDFC Bank

0 Branch Office : ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near
lc’c’ Bank Nirmal Hospital Cross Road, Opp. Civil Hospital, Ring Road, Surat- 395002

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET
[See proviso to rule 8(6)]
Notice for sale of immovable assets

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/ charged to the Secured Creditor, the physical possession of
which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on 'Asis where is','As is what is'
and 'Whatever thereis' as per the brief particulars given hereunder;

Sr. Name of Details of the Amount |Reserve| Date and [ Date &
No. Borrower(s)/ Secured asset(s) Outstanding|_Price | Time of | Time of
Co-Borrowers/ with known Earnest | property |E-Auction
Guarantors/ encumbrances, Money perty
Loan Account No. if any Deposit |Inspection

(A) (B) © (D) (E) (F) (G)

1. |Mr. Dineshbhai Flat No. 23, 6th Floor, Mahadev Rs. Rs. uly uly
Bhalala (Borrower)/ | Corner Appartment, S.No. 128/1,  |48,97,548/-| 11,80, | 07,2025 | 21,2025
Mrs. Rekhaben Plot No. 4, Sant Narahari Maharaj As on 000/~ From From
Dineshbhai Bhalala | Road, Dhruv Nagar, Village June Rs. |11:00AM|11:00 AM
(Co-Borrower) Lan No. | Gangapur Shiwar, Tal. & Dist. 24,2025 | 1,18, OZ'JSPM Onward
LBSUR00003570657 | Nashik, Maharashtra- 422012 000/- | 02
LBSUR00003761324 | Admeasuring An Area of 53.62 Sq.

Mtrs. Carpet

The online auction will be conducted on the website (URL Link- https:/disposalhub.com)) of our auction
agency M/s NexXen Solutions Private Limited The Mortgagors/ Noticees are given a last chance to
pay the total dues with further interest by July 19, 2025 before 05:00 PM else the secured asset(s) will
be sold as per schedule.

The prospective bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column E) at
ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital, Ring
Road, Surat- 395002. on or before July 19, 2025 before 04:00 PM Thereafter, they have to submit their offer
through the website mentioned above on or before July 19, 2025 before 05:00 PM along with the scanned image of
the Bank acknowledged DD towards proof of payment of EMD. In case the prospective bidder(s) is/ are unable to
submit his/ her/ their offer through the website, then the signed copy of tender documents may be submitted atICICI

Valsad Branch, Opp. Bai Ava Bai
School, Near Shi Bank Valsad
- 396001.

g s Indian Bank

DIX — IV {Rule-8(1)}
CE (for immovable property)

Where as, The undersigned being the Authorized Officer of the Indian Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of powers conferred under Section 13 (12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 09.04.2025 Calling upon the Borrower/Proprietor/Guarantor M/s Raj Provision
Store, Prop. Mr. Jamaji Jiwanji Sama, Mr. Manaji Jamaji Sama, Mr. Rajesh Jamaji
Sama and Mr. Amit Jamaji Sama with our Valsad Branch to repay the amount
mentioned in the notice being Rs. 15,55,019/- (Rupees Fifteen Lakhs Fifty Five
Thousand Nineteen Only) within 60 days from the date of receipt of the said notice.
The Borrower/Proprietor/Guarantor having failed to repay the amount, notice is hereby
given to the Borrower/Proprietor/Guarantor and the public in general that the
undersigned has taken possession of the property described herein below in exercise
of powers conferred on him under Section 13 (4) of the said Act read with Rule 8 of the
said rules onthis 26" of June of the year 2025.

The Borrower/Proprietor/Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Indian Bank for an amount of Rs. 1569869.01 (Rupees
Fifteen Lakhs Sixty-Nine Thousand Eight Hundred Sixty-Nine and Paisa One only)
as on 23.06.2025 and interest thereon.

“We draw attention to the provisions of Section 13(8) of the SARFAESI Act and the
Rules framed there under which deals with your rights of redemption over the
securities”

Description of the immovable property

All that Pieces & Parcels which is within the Municipal Area of Valsad, known as
Dispensary Road, bearing C.S. No. 3314 admeasuring 8.36.13 Sq. Mtrs., and C.S.
No. 3315 admeasuring 63.54.50 Sq. Mtrs on which the house has been constructed
in the joint part of C.S. No. 3314 & 3315, whose Municipal House No. 4/774
admeasuring total area 1200.00 Sq. ft. at Valsad Tal & Dist Valsad. The boundaries of
the Property are : North : Dispensary Road, South : Adj. Property, East : Adj. Property,

West: Ad.j Property. Authorized Officer

Ghod Dod Road Branch : Baroda Sun Complex,

Place : Valsad | Date : 26/06/2025 Indian Bank
dw 3inm asler Opp.Panjarpole, Ghod Dod Road, Surat — 395007,
T.No.: 91 261 2294002/03/04/05/06

Z Bank of Baroda Email:- ghodod@bankofbaroda.co.in.

Notice To Borrower (under Sub-section (2) Of Section 13 Of The Sarfaesi Act, 2002)

To, 1.MR. VIPUL NATHABHAI PATEL (BORROWER),
2. MRS. ALKABEN VIPULBHAI PATEL (CO-BORROWER)
(a) House No.a/5, Hari Om Nagar, Godadara, Surat-395010.
(b) Shop No.g-13 Sarthi Avenue Godadara Surat-395010.

Corporate Office : Unit No. 19-NE, 19th floor,
The Ruby, Senapati Bapat Marg, Near Ruparel
College, Dadar (West), Mumbai- 400028

Branch Office : Muthoot Homefin (India) Ltd, 503,
Sapphire Business Hub, LP Savani Road, Nr.
Madhuvan Circle Adajan, Surat Gujarat- 395009

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Muthoot Homefin
(India) Ltd. under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned in sealed covers for
purchase of immovable property, as described hereunder, which is in the possession, on ‘As Is Where Is Basis’, ‘As Is
What Is Basis’ and ‘Whatever Is There Is Basis’, Particulars of which are given below:-

APPENDIX-IV-A
[See proviso to Rule 8(6)]

sdccad

PUBLIC NOTICE FOR
PRIVATE TREATY CUM SALE

Asset Reconstruction Pvt. Ltd.

Lt lan.
-

Sr. Borrower(s)/ Demand Description of the Reserve |Earnest Money

No.[  Co-Borrower(s)/ Notice Date Immovable property Price Deposit (EMD)
Guarantor(s) / Loan and Amount (10% of RP)
Account No. / Branch

1. |Nileshbhai Babubhai 03-Oct-2019/ Rs. 504, 5th Floor Krishna Heights, Rs.3,10,000/-| Rs.31,000/-
Gajera/ Shobhanaben| 15,65,855/-(Rupees [Kamrej, Udyog Nagar Kamrej, Surat,| (Rupees (Rupees
Nileshbhai Gajera/ Fifteen Lakh Sixty Five |Surat, Gujarat- 394185 Three Lakh | Thirty One
004-00401693/ Surat Thousand Eight Ten Thousand| Thousand

Hundred Fifty Five Only) Only) Only)

2. |Naranbhai 28-Mar-2019/ Rs. Flat No.201, on Second Floor, Rs.2,75,000/-| Rs.27,500/-
Panchabhai Jotana/ 15,23,811/- (Rupees |Building Known As "Lord Krishna | (Rupees Two (Rupees
Maheshvriben Fifteen Lakh Twenty [Residency", Situate At Revenue Lakh Seventy [Twenty Seven
Naranbhai Jotana/ Three Thousand Eight |Survey No.361, Block No0.348, Five Thousand
004-00000274/ Surat | Hundred Eleven Only) [Moje Village Kamrej, Tal: Kamrej, | Thousand [Five Hundred

Dist: Surat Only) Only)

1.The Auctionis being held on “AS IS WHERE I1S” AND “AS IS WHAT IS” basis
2. The detailed terms and conditions of the auction sale are incorporated in the prescribed tender form, available at the
above mentioned regional office

3. Last Date of Submission of Sealed Bid/Offer in the prescribed tender forms along with EMD payable by way of Demand
Draft in Favor of 'Muthoot Homefin (India) Ltd". along with KYC is on 18-Jul-2025 till 04:00 PM at Regional Office the address
mentioned herein above. Tenders that are not filled up completely or tenders received beyond last date will be considered
asinvalid tender and shall accordingly be rejected. No interest shall be paid on the EMD.

4. Date of Inspection of the Immovable Property is on 17-Jul-2025 between 01:00 P.M. to 03:00 P.M.

5. Date of Opening of the Bid/Offer Auction Date for Property is 19-Jul-2025 at the above mentioned Branch Office address at
01:00 PM. by the Authorised Officer.

6. The MHIL shall not be responsible for payment of any outstanding statutory notice & Encumbrances / taxes arrears etc. if any
& their Responsible to pay the sum would be that of the Successful auction purchase. The Intending bidder should make their
ownindependentinquiries regarding the Encumbrances Title of property & also inspect & satisfy themselves.

7. The Highest bidder shall be subject to approval of MHIL Ltd. Authorised Officer shall Reserve the right to accept all any of
the offer /Bid so received without assign any reason whatsoever. His decision shall be final and binding.

8. The Borrower(s)/Guarantor(s) are hereby given 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum
mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any,
will be recovered with interest and costs. If the Borrower pays the amount due to Muthoot Homefin (India) Ltd, in full,
before the date of sale, auction s liable to be set aside.

For further details, contact the Authorised Officer, at the above mentioned Office address Contact Person- Amar Patil-
9737057744

Date : July 01, 2025
\Place: Surat

Sd/- Authorized Officer
Muthoot Homefin (India) Limited/

Sub.: Notice under section 13(2) of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, hereinafter called “The Act” in the loan account
of MR. VIPUL NATHABHAI PATEL & MRS. ALKABEN VIPULBHAI PATEL bearing Loan Account
No. 41900600003307.

Dear Sir/s

Re: Credit facilities with our Ghod Dod Road Branch.

We refer to our letter No.Retail-00001687475-LMS dated 18.01.2023 conveying sanction
of various credit facilities and the terms of sanction. Pursuant to the above sanction you have
availed and started utilizing the credit facilities after providing security for the same, as
hereinafter stated. The present outstanding in various loan/credit facility accounts and the
security interests created for such liability are as under.

Nature & | Limit Rates Outstanding amount Security agreement with
typeof | Rs.in | nterest as on 09.06.2025 brief description of
Facility Lakhs securities
Baroda Home (Rs.15,78,000/10.45 %  |Rs. 13,99,456.82 (Including| Equitable Mortgage of Shop
Loan A/c No: + unapplied interest of No.G-13 Sarthi Avenue
419006000 2%(Penal (Rs.12,185.26 + unserviced| Godadara Surat registered
03307 Int) PA" interest of Rs.24,062.56 + |through Instrument of
compounding interest deposit of Title Deed Dated
of Rs.487.00) + Further |23.01.2023, vide Reg No.
Interest and Other Charges | 1273 With sub- registrar-
thereon. Udhna, Dist- Surat.
Total Rs.15,78,000

Description of Securities: All that right title and interest of immovable property bearing Shop
No. G-13 Carpet admeasuring 185.93 sq.ft i.e. 17.28 sq.mts and Built up admeasuring
223.12 sq.fti.e. 20.736 sq.mts on Ground Floor in the project which is known as "Sarthi
Avenue" along with undivided proportionate share admeasuring 8.51 sq.mts underneath in
land of the said building situated at land bearing Revenue Survey No. 42/1+2, 43,44 & 46 its
Block No. 50, TP Scheme No. 61 (Parvat-Godadara), Final Plot No. 99/B admeasuring
2043.00 sq.mts of village: Godadara, Sub Dist: Surat City, Dist. Surat. Surrounded by:- East:
Saroli - Godadara Road, West: Kahdi, North: Open Space,South: Devadhgam Road.

1. In the Document you have acknowledged your liability to the Bank to the tune of
Rs.15,78,000/- as on 18.01.2023 & other bank charges as per bank guidelines. 2. As you
are aware, you have committed defaults in your Personal Loan account bearing loan
account No.51950600002034 at Abrama Branch, Surat. Accordinglythe said account was
classified the Non Performing Assets (NPA) on 08.06.2025.Resultantly your all accounts
have been classified as non- performing assets on 08.06.2025 in accordance with the
Reserve Bank of India directives and guidelines .In spite of our repeated requests and
demands you have not repaid the overdue loans including interest thereon which have fallen
due for payment on 10.03.2025 and thereafter. 3. Consequent upon the defaults committed
by you, your above credit facility has been classified as non-performing asset on
08.06.2025 in accordance with the Reserve Bank of India directives and guidelines. In spite
of our repeated requests and demands you have not repaid the overdue loans including
interest thereon. 4. Having regard to your inability to meet your liabilities in respect of the
credit facilities duly secured by various securities mentioned in para 1 above, and
classification of your account as a non-performing asset, we hereby give you notice under
sub-section (2) of section 13 of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and discharge
your liabilities to the Bank aggregating Rs.13,99,456.82 (Rupees Thirteen Lakhs Ninety
Nine Thousand Four Hundred Fifty Six And Paise Eighty Two only) Including unapplied
interest of Rs. 12,185.26 + unserviced interest of Rs.24,062.56 + compounding interest
of Rs. 487.00)Further Interest and Other Charges thereon within 60 days from the date of
this notice. We further give you notice that failing payment of the above amount with interest
till the date of payment, we shall be free to exercise all or any of the rights under sub-section
(4) of section 13 of the said Act, which please note. 5. Please note that, interest will continue
to accrue atthe rates specified in para 1 above for each credit facility until paymentin full.

6. We invite your attention to sub-section 13 of the said Act in terms of which you are barred
from transferring any of the secured assets referred to in para 1 above by way of sale, lease
or otherwise (other than in the ordinary course of business), without obtaining our prior
written consent. We may add that non-compliance with the above provision contained in
section 13(13) of the said Act, is an offence punishable under section 29 of the Act. 7. We
further invite your attention to sub section (8) of section 13 of the said Act in terms of which
you may redeem the secured assets, if the amount of dues together with all costs, charges
and expenses incurred by the Bank is tendered by you, at any times before the date of
publication of notice for public auction /inviting quotation / tender /private treaty. Please note
that after publication of the notice as above, your right to redeem the secured assets will not
be available.” 8. Please note that this demand notice is without prejudice to and shall not be
construed as waiver of any other rights or remedies which we may have, including without
limitation, the right to make further demands in respect of sums owing to us.

INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. BUTTON INDUSTRIES PRIVATE LIMITED
DEALING IN AGRICULTURAL INDUSTRY AT AHMADABAD

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with M/s. BUTTON INDUSTRIES PRIVATE LIMITED
PAN/ CIN/ LLP No. CIN: U15100GJ2019PTC109331

2. | Address of the registered office Office Number D-1201 Titanium Business Park,
Nr. Makarba Railway Crossing,

Jivraj Park, Ahmedabad, Ahmadabad City,
Gujarat, India, 380051.

3. | URL of website N.A.

4. | Details of place where majority of fixed
assets are located

As per the provisional Balance Sheet submitted by
suspended management of the corporate debtor,
there are no fixed assets with the corporate debtor.

Installed capacity of main products/ services N.A.

6. | Quantity and value of main products/ For the F.Y. 2024-25: NIL

services sold in last financial year

7. | Number of employees/ workmen NIL

8. | Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at:

For details, please connect to:
buttonindustries.cirp@gmail.com

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

For details, please connect to:
buttonindustries.cirp@gmail.com

10. | Last date for receipt of expression of interest 16-07-2025
11. | Date of issue of the provisional list of prospective 26-07-2025
resolution applicants
12. | Last date for submission of objections to provisional list | 31-07-2025
13. | Date of issue of the final list of prospective 10-08-2025
resolution applicants
14. | Date of issue of information memorandum, evaluation 15-08-2025
matrix, and request for resolution plans for prospective
resolution applicants
15. | Last date for submission of resolution plans 14-09-2025
16. | Process email id to submit Expression of Interest buttonindustries.cirp@gmail.com
17. | Details of the corporate debtor's registration Micro

status as MSME

Date : 10.06.2025| Place : Surat  Authorized Officer, Bank Of Baroda,Ghod Dod Road Branch, Surat.

Mr. Bhavan Trivedi

Resolution Professional in the matter of

M/S BUTTON INDUSTRIES PRIVATE LIMITED
Reg No. IBBI/IPA-001/P00335/2017-18/10605
AFA Valid till: 31/12/2025

Date : 01-07-2025
Place : Ahmedabad

Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital, Ring Road, - - - "

Surat- 395002. on or before July 19, 2025 before 05:00 PM. Earnest Money Deposit DD/PO should be from a CentraI_Bank YELYEIEY Regional Office : 1st Floor, Narimabad, E-AUCTION SALE NOTICE SALE NOTICE FOR SALE OF

Nationalised/ Scheduled Bank in favour of 'ICICI Bank Limited' payable at Surat. LS e B B e ] Athugar Street, Nanpura, Surat - 395001 (UNDER SARFAESI ACT 2002) APPENDIX-IV IMMOVABLE PROPERTIES

For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of W s 3TTH g'%?sn . _

tenders, contact ICICI Bank Employee Phone No. 7304915594/ 8454089353/ 90043924 16. Phone: 0261 - 2465841, 2465842 A SEE PROVISON TO RULE 8(6) ON 18.07.2025

Please note that Marketing agencies. 1.ValueTrust Capital Services Private Limited, 2. Augeo Assets E-Auction Sale Notice for sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8

Management Private Limited, 3. Matex Net Pvt. Ltd. 4. Finvin Estate Deal Technologies Pvt Ltd, 5. Girnarsoft Pvt (6) of the Security Interest (Enforcement) Rules, 2002

Ltd, 6. Hecta Prop Tech Pvt Ltd, 7. Arca Emart Pvt Ltd, 8. Novel Asset Service Pvt Ltd, 9. Nobroker Technologies T Y i L . o i . i i .

Solutions Pvt Ltd., have also been engaged for facilitating the sale of this property. Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property/ies mortgaged / charged to the secured creditor, the

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons. Possession of which have been taken by the authorized officer of Central Bank of India, Secured creditors, will be sold on “As is where is”, “As is what is” and “whatever is there is” Basis on

For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s 18.07.2025 through online portal : https://baanknet.com, for recovery of amount due to secured creditor bank. The Reserve Price and earnest money deposit (EMD) is displayed against the details are

ate : July 01, uthorize icer mentioned in below table. For detailed terms and conditions of the sale, please refer to the link provided in secured creditor’s web site : www.centralbankofindia.co.in.

E't JSI9(12025 Ql(t:fllB I?Lqﬁ'd tioned in below table. For detailed t d conditi fthe sale, pl fer to the link ded d credit b it tralbankofind

ace: sura an imite
S -4 DESCRIPTION OF THE IMMOVABLE PROPERTIES

st Name of the Borrower/ Amount of L . Date & Type Reserve Price Name of the

o e IO Bk Lo 1ot oo Goot Promre BT Ne. Gu:r:mof& gra"ncl‘: Demand Notice Description of Immovable Properties of Rs./EMD Rs./ Authorised Office &
ranci ice: an imited, 1s oor, Gee’ ra a Bullding, Near - H HH Contact N b

0’0’0’ B an ¢ |nirmai Hospital Cross Road, Opp. Civil Hospital, Ring Road, Surat- 395002. __ ___ & Date Possession | Bid increase Amount| _Contact Number

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET 1. | Mr. Amitbhai Rameshbhai Gohll Rs. 13,00,033/- | All the piece and parcel of.immov.a!)le property.bearing Plot no 161, Admeasuring 09.03.?025 Rs. 8,00,000/- Guman Gattani
[See proviso to Rule 8(6)] (Borrower), Mr. Rameshbhai | as on 31.07.2024+ | 46,88 sqMtrs , Together with undivided proportionate share adm.26.02 sq. mtrsin|  Physical RBO—EDO/ Chief Manager,

Notice for sale of immovable asset(s) Karshanbhai Gohil (Co-borrower) | further interest & |r9ad &COP in “Dharmanandan Residency" Situated on the land bearing Revenue| P i s. 68,000/ Regional Office, Surat

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial (Dumbhal Branch) other charges Survey no 200+ 213,Block No 241 adm. 15816 sqmtrs of Village:- Derod, Taluka: Rs. 10,000/- (M) : +91-8239452548

Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest K  Dist—S ! !

(Enforcement) Rules, 2002. amrej, Dist—Surat.

This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the - - T

below described immovable property mortgaged/ charged to the Secured Creditor, the physical possession of 2. . W/s. Krupa An_ Rs.1.41,21,219/- (Al that plece and parcel of the |mmovable Property knowq as Flat No-302 28'02'.2025 Rs.1,07,15,000/- M-Ohlt Singhi

which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on 'As is where is', 'As is what is' Mr. Dilip Sumamal Khatri (Partner) | as on 27.08.2024+ | admeasuring 2867.00 Sq.Fts Super Built up area& 1777.77 SqFts. i.e 165.22 SqMtrs. | Physical Rs. 10,71.500/- Chief Manager,
and 'Whatever there is' as per the brief particulars given hereunder; Mr. Pankaj Dilip Khatri (Partner) further interest & | Byilt Up area on the 3rd Floor of the building No.30 Type of “A/4” Named and Known as | P . . 10,71, Lal Darwaja Branch,

Sr. B Name o(f v Details of the Amount Rle:sgrve D19te anfd 1I_Dute 8} Mrs. Harsha Dilip Khatri other charges  [“Green City Gold” Together with undivided proportional share adm 14.38 Sq.mtrs in Rs. 50,000/- (M) : +91-7506061451

No. orrower(s Secured asset(s Outstandi rice ime o ime o Guarantor id building i

B ars cure known( ) utstanding | =Tl Property | E-Auction . ID( 1 B) ) the land underneath the said building in the common roads and COP adm 31.99
Guarantors/ encumbrances, if any Money | Inspection (Lal Darwaja Branch) Sg.mtrs constituting the land bearing F. P No.89/A of T.P No.50 (Bartha), Block No.138
Loan Account No. Deposit (R.S No-47/2), Block No.139 (R.S.No47/1), Block No.140 (R.S No.46/1), Block

(A) (B) < (D) (E) (F) (G) No.141(R. S No.46/2), Block No.142 (R.S No.47/3) and Block No.144 (R. S No.53),

1. | Vignesh Hasmukhray [Shop No. 1005, 1st Floor, Wing-A, Rs. Rs. July July collectively New Block No.138 admeasuring 115234.00 Sqmtrs land of Village :
2ans=1giyo\(/BPorrowe;r)/ LShoSp Not._E-2 g«glkl I)Bu'ulding-E-As 25‘(?]95’&0/' (:))’0%9 ng%OAZE’A 19ifr2£m25 Bhatha situated in the Bhatha area of Surat City: Sub —district; Choryasi, District:

onalben ansuriya er sanctione an), Mansarovar _ . ° . e . . . ildi ° .
(Co- Borrower) Plaza. R.S. No. 683, Block No. 550/|  28/5/25) Rs. To 11:00 AM Surat_. Bounded by: . East : RCC Road, * West : Building No. 31, ¢ North :
Loan A/c No. A, Mouje Village-Kathor, Sub Dist. 30,000/-| 11:00 AM | Onwards Building No. 29, * South : Internal Road.
Ki j, Dist. Surat. Ad i - - - Ny - -
LBSUR00004006781 aﬁ";{:’q S:fper ;[ﬁh Up ?reegsgglggs 3. M/S. Kitco Sales Corporatlp_n Rs. 73,17,439/- | All that piece & Parcel the property bearing Plot no-7, admeasuring 20*40 ie 74.32 06.05.20_25 Rs. 60,40,000/- Mohit Singhi
Sqft, Carpet area 31.08 Sqmt Mr. Madanlal Manrupdasji as on 05.08.2024+ | sqmetres along with construction made thereon in “Suvidha Row House” situated| Symbolic Rs. 6.04,000/- Chief Manager,

2. [Meghnathi Amitgiri  |D-311, 4th Floor, Building D, Mark Rs. Rs. July July I.Shla[r)ma (P_fogf'emf:] f“"tt?]e’ '“}:9’951 & [in the land bearing Revenue Survey no 44 paike, T.P: Scheme No 3, O.P. No. 33/A, | F Lal Darwaja Branch,
(Borrower)/ Ashaben |Point, R. Survey No. 128/1, Block No. 13'(2&913 go%(} ffO%OAZE/I 19,F2025 (Lal Darwaja Branch) other chargés | Final Plot no 6, 24 & 43 paiki FP. No. 24 paiki Private Plot No 1,2,3,4 & 5, total Rs. 10,000/ (M) : +91-7506061451
Ashokgiri Meghnathi {204, T.P. Scheme No. 69 (Godadara S on - 8 rom i ill- ; istri . i Distt:

(Co-borrower) -Dindoli), Final Plot No. 173, Mouje |  30/5/25) Rs. To 11:15 AM gdmea.sgrlng d33d1§ .Sq.rréetrE?P(Tf V,\IIII K:rin‘J’,vSub. ISJISt-rICt I;I'aludka.. ﬁho?ﬁsg D!Stt.
Loan A/c No. Village Dindoli, Sub Dist. Choryasi, 70, | 12:00 Noon| Onwards urat * Bounded by: * East: PlotNo. 8, « West: Socisty Road, * North: Society
LBSUR00005658005 |Dist. Surat Admeasuring Super 000/ Road, * South: Adj. Property.
Builtup area 1000 Sqft, Built Up Area
58.12 Sgmt, Carpet Area 52.38 Sqmt
DATE & TIME OF INSPECTION : 11.07.2025 BETWEEN 12.00 NOON TO 3.00 PM

The online auction will be conducted on the website (https:/disposalhub.com) of our auction agency M/s NexXen
Solutions Private Limited. The Mortgagors/ Noticees are given a last chance to pay the total dues with
furtherinterest by July 18,2025 before 04:30 PM else the secured asset(s) will be sold as per schedule.

The prospective bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column E)
at) ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital,

DATE & TIME OF E - AUCTION : 18.07.2025, TIME: 12.00 NOON TO 4.00 PM
(WITH AUTO EXTENSION CLAUSE IN CASE OF BID IN LAST OF 10 MINUTES BEFORE CLOSING)

Ring Road, Surat- 395002 on or before July 18, 2025 before 04:30 PM Thereafter, they have to submit their offer . i .
through the website mentioned above on or before July 18, 2025 before 05:00 PM along with the scanned image of Detallsquncgmprances over Fhe property E?S knO\{Vﬂ th_e bank : Not Know_n' . X i . . .
the Bank acknowledged DD towards proof of payment of EMD. In case the prospective bidder(s) is/ are unable to « For participating in the e-acution sale, the intending bidders should register their details with the service provider https://baanknet.com well in advance and shall get user ID and

submit his/ her/ their offer through the website, then the signed copy of tender documents may be submitted at ICICI
Bank ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital,

Ring Road, Surat- 395002 on or before July 18, 2025 before 05:00 PM. Earnest Money Deposit DD/PO should be from conditions of sale, please refer to the link provided bank's website : www.centralbankofindia.co.in.
aNationalised/ Scheduled Bankin favour of 'ICICI Bank Limited' payable at Surat.

For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of « Forthe further details contact Central Bank of India, Regional Office, Surat, Shri Gunjan Gattani (Chief Manager), M : 91-8239452548.
tenders, contactICICI Bank Employee Phone No. 9372748153/9825017680 - The Terms and conditions shall be strictly as per the provisions of the security interest Rules (Enforcement) Rules, 2002.

Please note that the Marketing agencies 1. ValueTrust Capital Services Private Limited, 2. Augeo Assets
STATUTORY 15 DAYS SALE NOTICE UNDER RULES 8(6) OF THE SARFAESI ACT, 2002

Management Private Limited 3. Cardekho.com 4. Hecta Proptech Private Limited. 5. ARCA E-Mart Private Ltd.
have also been engaged for facilitating the sale of this property. - . — . .
Borrowers/Guarantors/Mortgagers are hereby notified for sale of immovable secured towards realization of outstanding dues of secured creditors. Sd/-,
Date : 30.06.2025 Authorised Officer,

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.
Place : Surat Central Bank of India

password. Intending bidders advised to change only the password. Bidders may visit https://baanknet.com for bidders are available with educational videos. For detailed terms &

For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s

Date : July 01, 2025
\quce: Surat

Authorized Officer
ICICI Bank Limited/
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